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IN THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 196 OF 2022

Hariom Gupta ...Applicant

Versus

Nagar Palika Parishad, Loni & Ors. ...Respondents

..AFFIDAVIT ON BEHALF OF THE EXECUTIVE OFFICER, IN
COMPLIANCE WITH THE ORDER DATED 09.01.2024

!. L. Krishna Kant Mishra, s/o Ram Lawat Mishra, aged about 46 years, posted

as ExecuppesgNifieanpi¥pgar Palika Parishad, Loni, Ghaziabad, Uttar
Pradesh, ygo/llel'eby solemnly affirm and state an oath as under: That I am

duly authorized and competent to affirm the present affidavit on behalf of

AAOTARS . .
WK Jrhe State of UP, which has been prepared based on my official records and

the basis of the records maintained in the office to enable me to file the

present Affidavit on behalf of the NNP Loni.

3. That in relation to the above, OA No. 196/2022 Hariom Gupta v. Nagar

Palika Parishad, Loni & ors. Highlights of the order dated 09.01.2024 passed

B

is as follows —
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It may also be observed here that UPPCB cannot be a silent spectator 10
the violations of the Solid-Waste Management Rules 2016 and the Water

(Prevention and Control of Pollution) Act 1974 and mere issuance of show

. . . . % TCC e
cause notices without taking of appropriate action on the same Or 1SS uanc

of -

directions without implementation of the same cannot achieve the object of
protection of environment. The UPPCB is directed to take action for
)'mposition Of environmental compensation and also prosecution of the
concerned officers and | the cé;ﬁmcfor alleged to have violated the

covironmental norms.

. That it is respectfully submitted that we have sent a letter to Principal

Secretary, Urban  Development Department, UP via Letter no.
[579/N.P.P.1.G.A./2023-24 dated 16.01.2024 regarding preparation of DPR
ol sewerage and drainage plan for the drainage of Pooja Colony of the

municipality area under AMRUT 2.0. A true copy of the letter is annexed

- “F,.f,\ cre as Annexure 1.
A

L

/

at a letter has been sent to Chiet’ Engineer, Uttar Pradesh Jal Nigam

~ ""' \ / X
OF |§9f"/([frhnn). Ghaziabad. for approval to prepare DPR of drainage. After

preparation of DPR, further action taken will be done.

6. That further it is pertinent to mention here that via letter No

[580'N.P.P.L.G.A./2023-24 dated 11.01.2024, Regional Officer, Reoional
’ o

Office Uttar Pradesh Pollution Control Board, Ghaziabad W

b

as informed
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about all the steps taken in compliance of the order dated 09.01.2024. A true

copy of the letter to RO is annexed here as Annexure 2.

7. That it is respectfully submitted that the water coming from the Pooja

Colony is being accumulated in said acquired land of NHAIL as it is a low

line area, the water is being removed by suction machine to avoid any

environmental pollution. A true copy of the photographs of which are

annexed here as Annexure 3.

8. That it is pertinent to mention here that the concerned DM, District

Administration is monitoring the actions in compliance of the order dated

09.01.2024.
9. That in co_mpliante with the order dated 09.01.2024 this short

alfidavit has been submitted accordingly. %
DEPONENT
VICRIFICATION: ot iR ul
VIRIFICATION:- r | e
Verified at New Delhi, on this 1 Bda#chl 7074 , 2024 that the

contents of the above Affidavit are true and correct to the best of my knowledge

and based on the official records of the Respondent. No part of it is false and

_notlidig me ll\ll Il has been concealed therefrom. @/
Hmm@
!‘/V/[ DB?/ q{_qﬁlﬂ* et
Through:
PRI SWAMI
Advocate

Standing Counsel, State of U.P.

F-13, JANGPURA, NEW DELHI 110014
E-mail:ad: noivankaswami@gmail .com,
M:8800656660
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